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6.3.97 None appears f= on behalf of 

the petitioner. The facts of this case in 

brief are tt the petitioner who is aged 

about 56 years in June, 1996, when the' 

pet it!on was filed, was wcking i±s Shop 
Super intendent (Cell. .Re pair) in the Off ice 

of theChief Workshop Manager, Carriage 

Repair Workshop, Mancheswar. Fe was 

according to ra-1 of the petition due 

to ret ire within four months, i.e. on 

tober, 1996. In this tition he has 

challenged his transfer from one post to 

another in the same office. In view of 

the fact that the etitioner by him own 
admission has 41ready retired by this 

tijne, his prayer for cancelling his 

transfer order has become infructuous. 

In view of this, the 0riginal Application 

is dismissed on nerits not being admitted. 

No costs,  
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